
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH 

HYDERABAD. 

OA 55/94 

ORDER DATED 25.1.94 

Between 

M. swamy, 5/0 M. Kistaia aged 
about 25 years, working as E.D 
Packer, Huzurabad Head Post office, 
Karimnagar District. 

Applicapt 

And 

The Superintendent of 
Post offices, Peddapalli Divn., 

-- 	- 	- 	narVana 111. fist. Karimnaqar. 
The Postmaster, Head Post office, 
Huzurabad, District, Karimnagar. 

D. Anjaneyulu, E.D.D.A. (v) 
Mahadevpur, Distt&ct, Karimnagar 

Respondents. 

Counsel for the applicant .. Shri K. Vasudeva Reddt 

Counsel for the Respondents .. Shri V. Bhirnanna. 

Coram 

Honbie Justice Shri V. Neeladri Rao, Vice-Chairman 

Hon'ble Shri R. Rangarajan, Member (Admn.) 

, 
ii- 



-3-,  

Peddapalli Division, Peddapalli, Karirnnagar fist. 
The Postmaster, Head Post Office, 
Huzurabad, Rarinmagar fist. 
Mr. D.Anjaneyulu, E.D.D.A(V) 

Mahadevpur, Karimnagar Dist. 
One copy to Mr.IC.Vasudeva Reddy, Advocate, CAT.Hyd. 
One copy to Mr.V.Ehimanna, Add]. .CXSC. CAT.Hyd. 
One spare copy. 
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OA 55/94 

Ordet dated 25a1 .94 

(As PER B0N:BJ.1E. JUSTICE SHRI V. NEELADRI RAO, 

VICE-CHAIRMAN) 
' 	-- 

S4CC&.L%A  

learned counsel for the applicant and also 

Shri V. Ehimanna, learned standing counsel 

for the respondents. 

Admit. 

applicant was temporarily appointed as E.D. 

Packer at Huzurabad w,e.f. 10.3.93. By 

impugned proceedings dated 19.1.94, Respondent 

an EDDA at Mahadevapuram was transferred as 

ED Packer at Huzurabad in place of the 

applicant. D.G.(P) letter No. 43-27/95/Pen 

dated 6.5.85 is relied uponw Lstates that 

ED agents are not entitled to transfer from 

one post to another and if they want such 
C 

transfer, they wtfl apply for the post whenever 

,fnotification is issued. In the case of such 

ED Agents who apply for the other posts, they 
C 	L c.MT 

have to be considered as_fa.sh_-caad.S4&tes for 

dther posts. 

There is a prima facie case for the 
No. B2-4/Genl 

applicant.. 415e order/dated 19.1.94 is suspebded 

until further orders. 

Notice to Respondent 3. 

- 

Post it on 22.2.94. for replies in the 
/ 

meanwhile. 

_____ 	(R. RANGARAJAN)'— 	W. NEELADRIRAO2: 
Member (Admn.) 	 . Vice-Chairynanc 
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TYPED BY 

CHECICD B 	 APPRon BY 

IJ THE C 'PAL T nauTTpaTIvx TPIBUNAL 
I, - Lt-JB 	BE: Cr1 

- 	THE1-ION 'BLE HR. JUSTICE V.NEELADRI RAO 
- 	 VICECHjI RMAN 

., --+• - 	
LEE HON'ELL NR.4&JB.GORTHI 	:NEMI3ER-(A) 

-. 

THE HUN' BEE MR.TLCUaNDRAsE}cwfl RQDt 
• 

I 	MENBER(J) 
-. 	

- 

- 	THE HON' BEE MR. R.RANGApAJJ1 - :MEMEER(p) 
----4 

-. 	 Datedg 	( —199\ 

ORDER/Jr jj; 

- 	

. 

- 	O.A.No. 

- 	 T.A.No 	
- .- 	 ( w •p • 

Admitted and Interim directions - - 	

- is-sued. 

Allo ed. 	- 	
--. 

Disp sed of with directions. 

Dismissed as withdrawn. - 

Dismi sea for default0 

Rej ted/Ordered. 	- 

- No order as to costs. 
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